
BEFORE THE NATIONAL GREEN TRIBUNAL, 

EASTERN ZONE BENCH, KOLKATA 

IN THE MATTER OF: 

ORIGINAL APPLICATION No. 91/2021/ EZ 

KANKANADAS 

......... Applicant 
-Versus - 

UNION OF INDIA AND ORS . 

. . . . . . . . . . Respondents 

An Affidavit filed on behalf of Respondent No.26 (Meghalaya State 

Pollution Control Board) 

I, Smt. Maureen Jannie A. Sangma, wife of Sri J .F .K. Marak, aged 

about 49 years, resident of Khliehshnong, Pynthorumkhrah, Golflinks, 

Shillong - 793001, Meghalaya do hereby solemnly affirm and state on 

oath as under:- 

1. That I am the Member Secretary of the Meghalaya State Pollution 

Control Board, Respondent No. 26, and I am aware of the facts and 

circumstances of the above case hence I am authorized and competent to 

swear to the contents of this affidavit. 

2. That the present Original Application has been filed by the applicant 
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Suraksha Samiti v. Union of India with respect to installation of Online 

Effluent Quality and Emission Monitoring Systems (OEQEMS). 

3. That this Hon'ble Tribunal vide its order dated 10.02.2022, was 

pleased to implead the answering respondent (Meghalaya State Pollution 

Control Board) as Respondent No. 26 in the present Original Application 

and was further directed to file counter affidavits on the issues raised by the 

applicant in its present Original Application. In compliance of the said order 

the present deponent begs to submit and state the steps and actions taken by 

the Meghalaya State Pollution Control Board in respect of the directions 

issued in Central Pollution Control Board Notification dated 05.02.2014. It 
is submitted as under, 

4. ONLINE EFFLUENT QUALITY AND EMISSION 
MONITORING SYSTEMS (OEQEMS) : 

4.1 That the deponent begs to submit that there are seventeen (17) 

numbers of industrial units in the State of Meghalaya falling under the 

category of highly polluting industries and are connected with the Online 

Effluent Quality and Emission Monitoring Systems (OEQEMS) the data of 

which are displayed in the Meghalaya State Pollution Control Board's 
website portal. 

A list of the seventeen ( 17) industrial units is 

annexed herewith and marked as ANNEXURE 

-1. 

4.2 That the deponent begs to submit that the above stated seventeen 

(17) numbers under the category of highly 
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polluting industries are running after having appropriate consents to operate 

(CTO) from the Meghalaya State Pollution Control Board. 

Copies of the Consent to Operate are annexed 

herewith and marked as ANNEXURE - II. 

4.3. That the deponent begs to submit that in compliance to Central 

Pollution Control Board Notification dated 05.02.2014, the answering 

respondenthad vide its letters dated 02.06.2014, directed all of the above 

stated seventeen ( 17) numbers of industrial units to install Online 

Continuous Emission Monitoring System (OCEMS) to which all of them 

have complied and their OCEMS data are displayed at Meghalaya State 

Pollution Control Board's website portal and the link is 
https://megspcb.gov.in/ 

Copies of the letters dated 06.06.2014 are 
annexed herewith and marked as 
ANNEXURE - III. 

4.4. That the deponent begs to submit that the State of Meghalaya is a 

compliant State in respect of the installation of Online Continuous 

Emission Monitoring System (OCEMS) and display of real-time data. It 

may be stated that the Study Report titled, "Going Up in Smoke: Status of 

Compliance with the Supreme Court order on Online Continuous 

Emission and Ejjluent Monitoring System" ("OCEM Study") published in 

December 2020, at page no. 15 of the Report has referred the State of 

Meghalaya under 'Other States' and it appears as a compliant State. The 

statement of the said Report on the same is as under- 
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"The pollution control boards of Himachal Pradesh, Meghalaya, 

Kerela and Tamil Nadu have given the links for OCEMS on the 

home pages of their respective websites. The links are easily 

accessible, and historical records available for all the 

aforementioned states." 

5. That this affidavit is made bonafide for the ends of justice. 

6. That the statements made in this affidavit are true to my 

knowledge and belief supported by relevant records which I believe to be 

true and the rest are my humble submissions before this Hon'ble 

Tribunal. 

7. That the deponent seeks liberty to file an additional affidavit in 

addition to the present, if so required by this Hon'ble Tribunal. 

Mcghalaya State Pollution Control Board 
Shillong 
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VERIFICATION 

I, Smt. Maureen Jannie A. Sangma, do hereby verify at Shillong 

on this 2 3 day of March, 2022 that the contents of my reply affidavit 

are true and correct to the best of my knowledge and belief. No part of 

the same is false and nothing material has been concealed there from. 

DEP~ 
MEMBI: st«. tARY 

Mcghalaya State Pollution Control Boan! 
Shill,rng 

Identified by: 
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MEGHALAYA STATE POLLUTION CONTROL BOARD 

_ .. ,. 

'ARDEN' LUMPYNGNGAD, 
SHILLONG- 793014 PHONE : 0364 - 25215 

25228 
252151 
2522r 

TELEFAX: 0364-252121 
252176 

email : -megspcb@rediffmail.com 
megspcb@bsnl.in 

No. MPCB/TB-494/ 2014-2015/ I 1 

To, 

1. Mis Mawmluh Cherra Cements Ltd. 
Cherrapunjee, East Khasi Hills 
District 

3. Mis Virgo Cements Ltd. 
Damas, East Garo Hills District 

5. Mis Cement Manufacturing 
Company Ltd. Lumshnong, East 
J aintia Hills District 

7. Mis Meghalaya Cements Ltd. 
Thangskai, East Jaintia Hills District 

9. Mis Hills Cements Ltd. 
Mynkre, East Jaintia Hills District 

Sl ,..._d 
Dtd. Shillong, the ·-1 June, 2014 

2. Mis H.M Cements Ltd. 
Upper Baliyan, Umtru Road, Byrnihat, Ri­ 
Bhoi District 

4. Mis Bellinium Cements Ltd. 
Damas, East Garo Hills District 

6. Mis Megha Technical & Engineers Ltd. 
Lumshnong, East J aintia Hills District 

8. Mis JUD Cement Ltd. 
Wahiajer, East Jaintia Hills District 

10. Mis Adhunik Cements Ltd. 
Thangskai, East Jaintia Hills District 

11. Mis Green Valley Industries (P) Ltd. 12. Mis Jaintia Cements Ltd. 
Nongsning, East Jaintia Hills District Sutnga, East Jaintia Hills District 

13. Mis Amrit Cements Ltd., Umlaper, 
East Jaintia Hills District 

15. Mis Maithan Alloys Ltd. 
A-6, EPIP Area, Byrnihat-793101, 
Ri- Bhoi District 

17. Mis Meghalaya Cements Ltd. 
Thangskai, East Jaintia Hills District 
(Power Plant) 

14. Mis Star Cement Meghalaya Ltd 
Lumshnong, East Jaintia Hills District 

16. Mis RNB Cements, 
Umiam Industrial Area, Barapani, 
Ri-Bhoi District 

18. Mis Meghalaya Power Ltd. 
Lumshnong, East Jaintia Hills District 
(8Mw&43 MW) 

Sub: Online Emission & Effluent monitoring & Online Ambient Quality Monitoring: 
regarding 
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MEGHALAYA STATE POLLUTION CONTROL BOARD 
'ARDEN' LUMPYNGNGAD, 

SHILLONG- 7S3014 PHONE : 0364 - 2521533 
2522802 . 
2521514 
2522726 

TELEFAX: 0364-2521217 
2521764 

email : ·megsocb@rediffmail.com 
megspcb@bsnl.in 

Sir, 

With reference to the above, you are directed to install online continuous stack emission 

monitoring system in all the stacks of your plant, online effluent quality monitoring system at 

each outfall discharge from your plant premises and online ambient air quality monitoring 

system in one location of your plant premises. All such online monitoring system shall have 

requisite portal facilities to Central Pollution Control Board, Delhi & Meghalaya State Pollution 
Control Board. 

The installation of said monitoring system should be completed within 31.03.2015 and 
furnish action taken report to the Board accordingly. 

For any further information or clarification required on the matter, Member Secretary, 
MSPCB or Shri. S. Syiem, AEE, MSPCB may be contacted. 

Yours Faithfully 
.::::=::-:' -- . .,,,,.,-- - ' 

~~·~MBE 

Meghalaya State Pollution Control Board, 
Shillong 
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MEGHALA'?A A'f N CONTROL BOARD 
'Al PHONE : 0364 - 2521533 

2522802 
2521514 
2522726 

TELEFAX: 0364-2521217 
2521764 

email : megspcb@rcdlff m u.corn 

No. MPCB/GEN-164/2014/ 2014-2015/cl:,( 
. . I I{" 

Dtd. Shillong, the JS November, 2014 

To, 
The Director 
Mis CM.I BREWERIES (P) LTD., 
'CM.I House.:', Ferndale Complex, 
Block-Ill, Keating Road, 
Shillong - 79300 I, Meghalaya 

Sub: Directions under Section 18(1)(b) of the Water (Prevention & Control of Pollution) 
Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 in the matter of 
Pollution Control in 17 Categories of Highly Pollution Jndustrfes, CETP and 
Common Hazardous Wastes & Bio-Medical Waste Incinerators regarding self 
monitoring of compliance issued vide CPCB letter No. B. 29016/04//06/PCI-I/5380 
dated 05.02.2014 

Sir, 

With reference to the above, you are hereby directed to install online continuous stack 

emission and online effluent quality monitoring system for the Dfstillery Unit at Extended EPIP, 

Byrnihat, Ri-Bhoi District. All such online monitoring system shall have requisite portal 

facilities to Central Pollution Control Board, Delhi & Meghalaya State Pollution Control Board. 

The installation of said monitoring system should be completed within 31.03.2015 and 

furnish action taken report to the Board accordingly. 

For any further information or clarification required on the matter, Member Secretary, 

MSPCB or Shri. S. Syiem, AEE, MSPCB may be contacted. 

Yours Faithfully 
i 
1\1~v 

MEMBER SECRjET ARY 
Meghalaya State Pollution Control Board, 

Shillong 

81


